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CENTRAL ABMJNISTRATIVE TRIBUNAL.' JABALHJR BfliCH, JABALRIR

O r ig in a l A p p lic a t io n  N o . 438 o f  2002  

J a b a lp u r , t h i s  t h e  15th  day o f  June#; 200 4

H on 'b le  Sh ri M*P* S in gh , V ic e  Chairman 
H on 'b le  Sh ri Madan Mohan,? J u d ic ia l  Manber

Mani^h Mohan Saxena, a g ed  about 38 
y ears,! S /o  • Shri L .S .  saxen a , Qc- 
Servicen an ,; r e s id in g  a t  H.No. 3 3 /1 7 -A , 
L ohiya Nagcu:,; Baikeshw ar Colony,!
Agra (UP). .. „  . . . A p p lica n t

(By A d vocate  -  S i r i  Sudeqp Deb on b d i a l f  o f  S h ri A n il Khare)

V e r s u s

1 .  Union o f  Ind ia ,; through  S e c r e ta r y ,  
M in is tr y  o f  Railway,; R ailw ay Board,; 
R a il Shawan,! New D e lh i .

2 .  The Chairman,! R ailw ay R ecruitm e n t
• • • R espondentsBoard, Bhopal (MP) •

(By A d vocate -  Shri H*B.  S h r iv a sta y a )

O R D E R  (Oral)

Bv M*P* Sindh** V ic e  Chairman -

By f i l i n g  t h i s  O r ig in a l A p p lic a t io n  t h e  a p p lic a n t  h as

c la im ed  t h e  fo l lo w in g  main r e l i e f s  s

“ (a) t o  d ir e c t  t h e  resp o n d en t No* 2 t o  p r o d ic e  th e  
n o t i f i c a t i o n  p e r ta in in g  t o  t h e  e x te n s io n  o f  t h e  l a s t  
d&te a s  9*7 *20_Q1*„

(b) to  qua^h t h e  l e t t e r  N o. Re*Bha.Bo . / B P I /1 -2 0 0 1 /  
Patra/224,1  d a te d  2 .2 *2002  (Anneecure A - i)  b y  a  w r it  in  
th e n a tu r e  o f  c e r t i o r a r i .

(c) t o  d ir e c t  th e re sp o n d en t N o. 2 t o  a p p o in t th e  
a p p lic a n t  on t h e  p o s t  o f  A s s is t a n t  D r iv er  (E L ectr ica l  
and D ie s e l )  and to  g i v e  him a l l  c o n se q u e n tia l b e n e f it s ."

2 .  The b r ie f  f a c t s  o f  t h e  c a s e  a r e  th a t  th e  resp on d en ts

i . e *  B ailw ay R ecru itm ent Board,) Bhopal h as a d v e r t is e d  cer ta in .

number o f  p o s t s  fo r  making s e le c t io n ,]  in c lu d in g  t h e  p o s t  o f

&a®dLsteaat D r iv er  (E L e c tr ic a l ^  D ie s e l )  • The l a s t  datj?

p r e s c r ib e d  fo r  su b m ission  o f  t h e  e x p l ic a t io n s  w as_9th A p ril,;

2C)01* L ater  on ^Railway R ecru ltm aat Board,! Bhopal has eKt«nde£

t h e  l a s t  d a te  o f  su b m ission  o f  t h e  a p p l ic a t io n s  fo r  t h e  
c a n d id a te s  who h a v e  ta»der-gone A p p r en tic e sh ip  t r a in in g  under



* 2  *

T rade A p p r en tic e  Act, 1961 a s  th e y  w ere to b e  g iv e n  a g e  

r e la x a t io n  e q u iv a le n t  t o  t h e i r  t r a in in g  p e r io d  s u b je c t  t o  

maximum a g e  o f  3 5 , I t  was c l e a r l y  m en tion ed  in  th e  

corrigg id u m  i s s u e d  on 2 2 .5 .2 0 0 1  t h a t  such A ct A p p ren tices  

who c o u ld  n o t  a p p ly  fo r  t h e  p o s t  o f  S k i l l e d  A r t is a n  G rade-113  

and A s s is t a n t  D r iv er  ( E L e c t . /D ie s e l ) ,  due t o  a g e  l im i t a t io n ,  

may now a p p ly  on o r  b e f o r e  9 .7 .2 0 0 1 .  The a p p lic a n t  b e lo n g s  

t o  t h e  c a te g o r y  o f  Sc-Servicem an and has a p p l ie d  fo r  th e  p o s t  

o f  A s s is t a n t  D r iv er  d arin g  t h e  ex ten d ed  p e r io d  fo r  su b m issio n  

o f  t h e  a p p l ic a t io n s  fo r  A ct A p p r e n t ic e s . The a p p lic a n t  h a s  

q u a l i f i e d  in  t h e  w r it te n  t e s t  and p s y c h o lo g ic a l  t e s t .  When 

t h e  c a n d id a tesw ex e jca lled  fo r  su b m ittin g  t h e  documents fo r  

v e r i f i c a t io n  and v i s io n  t e s t ,  whidh i s  a p a r t  o f  th e  

r e c r u itm e n t p r o c e ss ,!  i t  was d e te c t e d  t h a t  t h e  a p p lic a n t  has  

su b m itte d  h i s  a p p lic a t io n  on 1 s t  Ju ly ,; 2001, in  r e sp o n se  to  

t h e  corrigendum  d a ted  22*5 .  2 001 . T h is  co rr ig en d u a  was I s s u e d  

o n ly  t o  e x t  a id  t h e  d a te  o f  su b m iss io n  o f  t h e  applications 

from A ct A p p r en tic e s  and a s th  e  a p p lic a n t  b e lo n g s  t o  Be­

ss er vicem an c a te g o r y , th e  same b e n e f i t  was n o t  a p p l ic a b le  fo r  

h£m and h i s  c a n d id a tu r e  was c a n c e l le d .  A g g r iev ed  b y . t h i s  

t h e  a p p lic a n t  h a s  f i l e d  t h i s  O r ig in a l A p p lic a t io n  c h a lle n g in g  

t h e  l e t t e r  o f  t h e  R ailw ay R ecruitm ent B oard,_B hopal d a ted  

2 id  February, ^00 2# whereby h i s  ca n d id a tu re  h a s  been  

c a n c e l le d  b y  t h e  resp on d en ta*

3 .  Heard t h e  le a r n e d  co u n se l fo r  t h e  p a r t i e s  and p e r u se d  

t h e  r ec o rd s  c a r e f u l ly .

4 .  We f in d  t h a t  t h e  l a s t  d a te  fo r  su b m issio n  o f  th e

a p p l ic a t io n s  fo r  v a r io u s  p o s t s  n o t i f i e d  b y  t h e  R ailway

R ecruitm ent Board«,i Bhopal was gth  A p r i l ,  2001* I t  was o n ly  ix*

t h e  c a s e  o f  A ct A p p r e n tic e s , w here a g e  r e la x a t io n  e q u iv a le n t

t o  t r a in in g  p e r io d  i s  r e q u ir e d  t o  b e  g iv e n , th e  l a s t  d a te  o f
W-fl-'N C>4\_

ib m ission  o f  t h e  a p p l ic a t io n s  Tjggcn-tbos^gan d id atrce w ere



e x t  a id e d  t o  9A7 .2001*JT h e a p p lic a n t  belong; t o  B c-Serviconan  

c a te g o r y  and h e  was th e r e fo r e *  r e q u ir e d  t o  su b m it h i s  

a p p l ic a t io n  b e f o r e  9 th  A p r il,)  2 0 0 1 . S in c e  th^e a p p lic a n t  has  

n o t  a p p l ie d  b e f o r e  t h e  c lo s in g  d a te  i . e .  9 th  A p r il,!  2001 and  

t h i s  f a c t  c o u ld  n o t  b e  d e te c te d  by t h e  r e sp o n d en ts  b e f o r e  t h e  

a p p lic a n t  wa^ a llo w e d  t o  appear in  t h e  exam ination^  

c a n d id a tu r e  h a s  been  c a n c e l le d .  The a p p l ic a n t  app eared  in  

t h e  exam ination  and p a s se d  t h e  w r it te n  t e s t /p s y c h o lo g io a l  

t e s t .  The m is ta k e  was d e te c te d  b y  t h e  R ailw ay R ecruitm ent 

Board, Bhopal o n ly  When t h e  a p p lic a n t  was a sk e d  t o  fu r n ish  

t h e  documents f o r  i t s  v e r i f i c a t io n  and f o r  v i s io n  t e s t .

Hence t h e  re sp o n d en ts  h a v e  r i g h t l y  c a n c e l le d  t h e  c a n d id a tu re  

o f  t h e  a p p l ic a n t .  We th e r e f o r e ,1 do n o t  f i n d  any i l l e g a l i t y  

in  th e  l e t t e r  i s s u e d  by t h e  resp o n d en ts  on 2nd February;)

2002#' c a n c e l l in g  t h e  c a n d id a tu r e  o f  t h e  a p p l ic a n t .  However,; 

b e f o r e  we p a r t ,  we may o b s e r v e  t h a t  t h i s  i s  a  v ery  h a rd  csase 

and r e q u ir e s  sy m p a th e tic  c o n s id e r a t io n  a s  t h e  a p p lic a n t  has 

q u a l i f i e d  th e  s e l e c t io n  f o r  t h e  p o s t  o f  A s s i s t a n t  D r iv e r .

5 .  We, th e r e fo r  e , d i r e c t  th e  a p p lic a n t  t o  f i l e  a  R e ta ile d  

r  ̂ p re se n ta tio n  t o  th e  resp o n d en ts in  t h i s  r eg a r d  w ith in  a _  

p e r io d  o f  fo u r  weeks from t h e  d a te  oJ: r e c e i p t  o f  copy o f  t h i s  

o r d e r . I f  t h e  a p p lic a n t  co m p lie s  w ith  t t i i s ,  t h e  resp on d en ts  

a r e  d ir e c t e d  t o  c o n s id e r  th e  c a s e  o f  t h e  a p p lic a n t

s y m p a th e t ic a l ly  b y  p a s  s in g /s p  caking*? d e t a i l e d  and reason ed  

o rd er  w ith in  a jp e r io d  o f  t h r e e  months from t h e  d a te  o f  

r e c e ip t  o f  such r e p r e s e n ta t io n , in  a ccord an ce  w ith  r u le s  and  

la w . A ccord in g ly^  t h e  O r ig in a l A p p lic a t io n  s ta n d s  d isp o se d  

o f*  No c o s t s *

a

(Madan Mohan) 
J u d ic ia l  Meober V ic e  Chairman

"SA*


